FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SQ INFRASTRUCTURE PRIVATE LIMITED OPERATING IN REAL ESTATE BUSINESS AT
MUMBAI

(Under Sub-Regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. Name of the corporate debtor along with | SQ Infrastructure Private Limited
PAN & CIN/ LLP No. CIN — U45400MH2001PTC133888
PAN — AABCG7392R
2. Address of the registered office 5, Floor - 1, Plot No. 7, Sharda Sadan, Swami
Gyanjivandas Marg, Dadar Rly. Stn. Dadar (East),
Mumbai- 400014

3, URL of website No website

4. Details of place where majority of fixed | Mumbai, Maharashtra
assets are located

5. Installed capacity of main products/ NA
services

6. Quantity and value of main products/ Nil
services sold in last financial year

7 Number of employees/ workmen 0

8. Further details including last available Details/Information can be sought by writing an email to the
financial statements (with schedules) of | Resolution Professional at cirp.sqginfrastructure@gmail.com
two years, lists of creditors are available
at URL:

9. Eligibility for resolution applicants The eligibility criteria is mentioned in detailed Invitation
under section 25(2)(h) of the Code is forExpression of Interest to submit Resolution Plan(s)
available at URL: (“Invitation”)

10. | Last date for receipt of expression of 274 March, 2024
interest

11. | Date of issue of provisional list of 12t March, 2024
prospective resolution applicants

12. | Last date for submission of objections to | 17" March, 2024
provisional list

13. | Date of issue of final list of prospective | 27" March, 2024
resolution applicants

14. | Date of issue of information 1%t April, 2024
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants

15. | Last date for submission of resolution 1t May, 2024
plans

16. | Process email id to submit Expression of | cirp.sqinfrastructure@gmail.com
Interest

Date: 16% February,2024
Place: Mumbai

Sd/-
! _Abhijit Gokhale
Resolution Professional

Registration Number : IBBI/IPA-002/IP-N00964/2020-2021/13092
Registered Address : A/1903, 19" Floor, N L Aryavarta, N L Complex,

Dahisar East, Op. Anand Nagar, Mumbai - 400068
For SQ Infrastructure Private Limited
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g—frifeaer aifd STHFT AT
€—fafaer Wear- 15/2023-24/RWD/CHATRA femid— 15.02.2024
Frfurers sftraean, Tl el R, o1 Tsa, o @R e RaRer @ sgeR e-

Ashoka Buildcon Limited

CIN: L45200MH1933PLCOT1970
Registered Office : S, No. 861, Ashoka House, Ashoka Marg, Vadala, Nashik- 422011
Tel.: 025: ax: 0253-2236704;

ykabulldcon.com; E-mail : investors@ashokabuildcon.com

Website : www.

TSRS ITHEIEE MUMBAI | FRIDAY | FEBRUARY 46, 2004

INVITATION FOR EXPRESSION OF INTEREST FOR
SQ INFRASTRUCTURE PRIVATE LIMITED
OPERATING IN REAL ESTATE BUSINESS AT MUMBAI
(Under Regulation 36A (1) of the Insol; Bankruptey Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
.| Name of the corporate debtor $Q Infrastructure Private Limited
along with PAN/CIN/LLP No. CIN - U45400MH2001PTC133888
PAN -

PR

fawga SIF@R @ fore Jawrée www.jharkhandtenders.gov.in # 3w o waar & |
arluras sfwia,
avivr sl Remrerl waved, aw

319002 Rural Work Department(23-24).D

BRIHANMUMBAI

MAHANAGARPALIKA

R
)

» 2.| Address of the registered office 5, Floor - 1, Plot No. 7, Sharda Sadan, Sy i
procurement YgRy ¥ Fifdar amifya @ ol 21 NOTICE o Gynr;ow’m-s Worg, marws:n. Dadar s
. ? Treter < = ST Notice is hereby given that pursuant to and in compliance with the provisions of Sections 108, 110 of | |t rrroruesere ol
o e / taw a1l &1 AW D N J— Tmifa s Companies Act, 2013 (“the Act) and Rules 20 and 22 of the Companies (Management and 2] Detals of place where majority | Mumbai, Maharashtra
° Hear (ara) N aafy H. Administration) Rules, 2014 read with the Circulars issued by the Ministry of Corporate Affairs, SEBI 5 7' ';;56 Basets ars. ';m'fd o
T 2 : : ; o
R (Listing O and Disclosure ) 2015 and such other applicable laws and e e
RWD/ ) IRTE T & s =6 regulations, the approval of the Members of Ashoka Buildcon Limited (“the Company”) is being sought [ Quantity and vaiue of main N
1| CHATRA/36/ | <Xl ReFR @ [359.545 | oa shorf &R | 15 718 | wom forthe resolutions as set out in the Notice of Postal Ballot dated February 07, 2024 through remote L bt it
2023-24 o Foafor @Rt dfa & A= e-voting process. [ 7-[Number of emp) Workmen
(3140 L) | Members are hereby informed that the Notice of Postal Ballot dated February 07, 2024 has been sent 8| Fuhercutaielngudng est; /Do Inbrmafion oo 1o sngn by avRae 2
RWD/ PIgedl § Tl a1 g a%S through electronic mode on February 15, 2024, to those members whose e-mail add are ith schedules) of two i i “
2 | CHATRA/37/ | @& wu P o |362.146 | o dige &9k | 15 #1E o registered with the Company or with the Depositories. The Company has sent the Notice of the Postal lists of creditors are available
4 .4 x v at URL:
2023-24 (ei.—3.100 f&AL) | B 9|l 75 Ballot to vall the Membes whose names appear in the Register of Members / Beneficial Owners as per 5 Eigibiity for resolution applcants | The elgibilty crteria s mentioned I detalied
RWD/ TRR ARZAT. TS o o o Al the details furnished by the National Securities Depository Limited and Central Depository Services under section 25(2)(h)of the | Invitation for Expression of Interest o submit
3 | cHATRA/g | T8 0@ 0 PR | o) 250 | oma tid gom | 12 7 | wem (India) Limited as on Friday, February 09, 2024. e E e T Resoluton Poria) invtation’)
202324 ﬁ]ﬁ%(?-:-h-tﬁl)ﬁ J - The Board of Directors of the Company has appointed M/s Sharma and Trivedi LLP, Practicing Company || expression of interest |
5 %; - (LLPIN: AAW-6850), as the Scrutinizer (“Scrutinizer”) for conducting the remote e-voting e ot [ b Ve 2024
IR = codeh pective resol
RWD/ TP IS processinafairand transparent manner. applicants
+ | CHATRAY/ AER RT:;; (?:5 ™ | sg 115 | IO A 12 wE wer Members are informed that the remote e-voting period would commence on Saturday, February 17, [12] Last date Tor sul of 7t March, 2024
202324 “m" ool i IR ST A 2024 from 9.00 a.m. (IST) and end on Sunday, March 17, 2024 at 5.00 p.m. (IST). The remote e-Voting | |t Soear e srraariotor— 27 Warch 2078
5 = module shall be disabled by Link Intime India Pvt. Ltd. (“LIPL’) for voting thereafter and voting by prospective resolution
2. qawTge ¥ P werer @1 Y — 19.02.2024 i i ; applicants
3 2 ot o v i ST Electronic meavns shalvl qot be a.l!owed bey‘ondthe said dale&n.me. ) ) T Dot of lue o formation TR 2027
+ PR a1 A ﬂeﬁﬁevé !__ ’:‘ S5 3"‘; .‘WE i The Company is providing facility for voting through electronic mode (e-voting) through LIIPL e-voting memorandum, evaluation matrix
e g - s $ - i -voting is gi i and t e lution plai
5. 3T T FRET TERER B A vﬂxlﬁﬂi - wriuTes T, i i R ) § rlam:rmfvlz. Instav.ote.The;rncedur?ofe votingis given inthe notestutheNonceaiPnst?l Ballot. mn’:}?mv::;‘;‘:h’:w g
yHvEd, aaRl, v o, R e, 96T | n case of any queries regarding e-voting you may also refer to the Frequently Asked Questions (FAQs) for applicants
6. $—FAfer HTS B1 ey HeA — 06541-296208 shareholders and e-voting user manual for shareholders available at the ‘Downloads’ section of Last date for submission of IstMay, 2024
1 " SN ox resolution plans.

d to Mr. Manoj Kulkarni, Company Secretary at

ps:/ co.in/ or may be
Emailid: investors@ashokabuildcon.com.

The Notice of the Postal ballot along with the y and other is displayed
on the website of the Company at www.ashokabuildcon.com and on the website of the LIIPL at
https://instavote.linkintime.co.in/

For Ashoka Buildcon Lim;d\

sd/-
(Manoj A. Kulkarni)
Company Secretary

ICSI M. No. FCS - 7377

Place: Nashik
Date : February 15, 2024

(Hydraulic Engineer's Department)

E-Ten i
Tender ID 2024_MCGM_1006091
Name of Organization Bri Muncipal Cor

fersnangg ereR AgTeRUTfer®!, fires

it fameT, u.9.55.03

€&y P

L together and make Mumbai Malaria free

Subject Providing of electrical services at various
tunnel shaft outlets for day to day At P e TErRETTRAT Feehie T ATdhd STeHTeT Tend e gharE
aai',“e";;?e works under AE(Maint) WW feh siwia @fere 1 wma § fifag i hnps:llmahatenders.ggﬁn al
_ ty3 section. ; i Sqeren amRq. s wdEd LR m AW e e
Scrutiny Fee Rs. 7,080.00 (Rs. 6,000.00 + 18% GST) A predy Rmﬁﬂawwmﬁﬁmw
Cost of E-Tender (Estimated Cost) [Rs. 35,30,280.00 (GST NA) -
[Bid Security Deposit / EMD Rs. 3,600.00 (10% of EMD Online payment) e RER R, 28/03/ Ro2¥ AR, R3/0%/20%%
Rs. 32,400.00 (90% of EMD in the form of DD AR 3. R3/0% / RoRY¥
submitted to the head clerk of EE(M)MW on the al. R stErTEERE Tt
next working day of bid submission and before ®. i) e ﬂmﬁ
opening of packet A) - -~
Time Period 01 Yoar ¢ | Rrdl wrgardiet o7 . 26 wefiel ARAAR e T [ ¥%,8%,%%%/- | 4lo/-
Date of issue and sale of tender [15.02.2024 from 11:00Hrs 2 e frein wea wifshe e dm F.
Last date & time for sale of tender |23.02.2024 upto 16:00Hrs 3 [P weudie i€ . R TS AR AR | Ry,%6,30/- | 4Re/-
Submission of Packet A, B &|23.02.2024 upto16:00Hrs R g A el e TR AR FiEn g
Packet C (Online) & Receipt of Bid Yegteciie SER,
Eecurity Deposit. - - -
Pre-Bid Meeting Not Applicable for this tender ? & ,\gﬁ & E‘Hlé . R FOI O AW A | ¥,36,380/ | URe/~
Opening of Packet A 26.02.2024 after 16:05 Hrs. i i 49 e TR F TR
Opening of Packet B 28.02.2024 after 16:10 Hrs. m —
Opening of Packet C 04.03.2024 after 15:00 Hrs. ¢ | Pt wrmtier i€ 5. R 7e) REsh wRAG A | R9,3¢,38%/- | Use/-
Website https:/mahatenders.gov.in TER & FATHT T
Contact Person 1. Shri. M.S.Pathare (SE): 9930260496 y | Pre wraedier a7 . g A T HUSE AT | Ry,e] w4 /- | 4’e/-
2. Shri. N.M.Dhondge (AE): 9930260569 A%, degera fedin g He ST T
Address for communication Office of Executive Engineer (Maintenance) TR S S
Meter Workshop, BMC, 566, N. M. Joshi Marg, B — - -
Near 'S' Bridge , Byculla (W), Mumbai- 400 011 & | Pt wEwdim G . Qo Wl STERR SN | R,%¢,63%/- | 4Re/-
Email ID - aewwmcity01.he@mcgm.gov.in PR TR E STl L.
Venue for opening of bid Online in Office of Executive Engineer o | R werdie ate . o8 wtfiie IRiAR W2 | y,%u,eu¥/- | uRo/=
(Maintenance) Meter Workshop, BMC, 566, N. MWT&:‘W ™ et /
M. Joshi Marg, Near 'S' Bridge , Byculla (W), g, - =
Mumbai- 400 011 ¢ | Preidt sttt a7 %. 5 Aeier TR Riemt | ¥, 6%/~ [ 4o/~
This tender d is not tr i g e feedin W e 3 W
The BMC reserves the rights to accept any of the application or reject any or all the Lyl
application received for above subject without assigning any reason thereof. /-
sdr- (G )
PRO/2933/ADV/2023-24 Dy. Hy i i ) e

R
el Pt Y HeFTRTTER

BOMBAY MERCANTILE CO-OPERATIVE BANK LIMITED

(Estd : 1939 (Multi State Scheduled Bank)
Regd. Head Office : Zain G, Rangoonwala Building, 78, Mohammed Ali Road, Mumbai-400 003
AUCTION SALE OF IMMOVABLE PROPERTIES
Sealed offers/ Tenders are invited from the public/ intending bidders for purchasing the following properties on “AS IS WHERE IS ", “AS IS WHAT IS BASIS” and "WHAT EVER THERE IS basis * without
Recourse which is now in the physical possession of the Authorized Officer of the BOMBAY MERCANTILE CO-OPBANK LTD , as per section 13 (4) of the Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act. 2002
of Assets Prop RESERVE EARNEST MONEY |INSPECTION| Date time and place | DATE & TIME [ Name & Address of the | Name ofthe | Outstanding
PRICE OF of submission of | OF OPENING |  secured Creditors Borrower/ | Loan Amount
PROPERTY Tenders/offers TENDER Mortgagor
Flats at playtor, survey no 222,223,224,225,226 07.03.2024 |Sealed Tenders /|18.03.2024 [ BOMBAY MERCANTILE | M/s Sangam As on
& 230 at Village Paud, Taluka Mulshi District| offers shall be sub-|at4.p.m. CO-OP.BANK LTD, Head | Distributors 31.01.2024
Pune 412 108 mitted to the Office 78, Mohd.ali Road | Mr. Sujit Santosh Rs
Authorized officer on Mumbai 400 003 Bansali 6,84,18,508.00
Sr.no | Building Flat no Floor Reserve Price Earnest Money or before 16.03.2024 ‘with further
1 Al G2 Ground 14,80,000.00 1,48,000.00 till 4 p.m. BOMBAY Interest from
2 Al 207 Second 14,82,000.00 1,48,200.00 MERCANTILE CO- 01.02.2024 till
3 Al 501 Fifth 14,82,000.00 1,48,200.00 OPBANK LTD , 78, Payment
147,6,00.00 Moham_medall Road
4 Al 503 Fifth 14,76,000.00 2 Mumbai 400003
5 | A | 6 | mm || [ ramoo000 | | 4o
5 At 512 Fifth 14,78,000.00 JATI0000
; 14,76,000.00 1:47.000.00
7 Al 612 Sixth - aovooo = 1,48.000.00
8 Al 708 Seventh ,80.000. 1,47,600.00
9 Al 709 | Seventh |( | 14.76.00000 | 1,48,000.00
10 A2 11 First =
: = = — 14,86,000.00 1:48,600.00
L i o 14,81.000.00 1,48,10000
12 A3 204 Second 14,98,000.00 1,48,800.00
13 A3 405 Fourth 14,82,000.00 1,48,200.00
1. The Purchaser shall bear all expenses related to stamp duty, Registration Charges, Transfer Charges, Miscellaneous Expenses all Statutory dues payable Taxes and rates of outgoings both existing and future
relating to the property. The Sale Certificate will be issued in the name of the successful bidder only.
2. The Authorised officer Reserves the right to reject any o all tenders and/or postpone the date of opening of tender or sale confirmation without giving any reason thereof.
3. may bring ive bi and may also remain present while opening the offers on 18.03.2024 at 4 p.m.
4. The bidders/offerers may take inspection of the property and also inspect the Title deed if they so desire.
5. The Successful bidder/offerers should deposit 10% of the bid amount immediately, 15% of bid amount by next day and balance 75% within in 15 days from the date of opening the tenders.
6. The successful bidder shall ensure by his own sources to get the information in respect of any ining to the said properties and the successful bidder shall be. responsible for any-
charge, lien, encumbrance, property tax, government dues in respect of the property under the sale. ke »
7. Encumbrance if any : with further outgoings of society statutory dues if any will be borne and paid by successful purchaser. ey
8. If the successful bidders fail to pay the balance 75% of the bid amount within 15 days from date of opening the offers, the deposited amount shall be forfeited. L iy
9. Tenders quoted below the "Reserve Price" will not be considered. - ay
10. TDS applicable @ of 1% of offer bidding price to be paid by the purchaser from the sale proceeds. cf 1FA- §
11. In case of further queries of the sale, you may contact i officers Mr. Amit in Panhalkar Mr. Abuzar Rizvi on mobile no. 9768886401 and Mr. Javid Patel mobile no. 9821334753, I
STATUTORY NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT : This is also a notice to the Borrowers/Guarantors/Mortgagor of the above loan under Rule 8(6) of the SARFAESI Act 200240 respect of ime aysltqblg,
to redeem the secured asset Public in general and the borrowers in particular take notice that in case the auction scheduled here in fails for any reason what so ever then secured creditiors ‘may, enforce secuiity’ Iﬁeg@
by way of sale through private treaty Notice is also hereby given to you to pay the sum as mentioned above before the date fixed for Auction sale failing which the property will bﬂm balance dues if any will bg' |
recovered with interest and cost from you. 4
_~._ABUZAR-RIZVI
Date : 15.02.2024 (/" AUTHORISED OFFICER
Place : Mumbai BOMEAY|MERCANTILE CO-OP.BANK LTD?

| Limited

/| proces: it

Process emall 1d 1 SUbmit
Eol

Date : 16” February, 2024
Place: Mumbal

sd/-
Abhijit Gokhale Resolution Professional
IPA 13092

Number :
Registered Address : A/1903, 19th Floor, N L Aryavarta, N L Complex,
Dahisar East, Op. Anand Nagar. Mumbai - 400068
For $Q Infrastructurs Private Limited

\

F 3
[See Regulation-15(1)(]/16(3)

DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)
1st Floor, MTNL Telephone Exchange Building, Sector-30 A,
Vashi, Navi Mumbai-400703
Case No. : OA/778/2023

Summons under sub-section (4) of section 19 of the Act, read

with sub-rule (2A) of rule 5 of the Debt Recovery Tribunal

(Procedure) Rules, 1993.
Exh. No. : 8147

CANARA BANK

Vs
DADA PANSARE

To,

(1) DADA PANSARE

D/W/S/O- DYANDEV

AT BUILDING No 58, Room No. 1000, MHADA PANCHRATNA
SOCIETY KALYAN WEST THANE, MAHARASHTRA-421301

Thane, MAHARASHTRA

Also At.

FLAT NO 103, 1ST FLOOR, A WING, GANESHA CHSL SURVEY NO
13 2 P 3 7 P VILLAGE CHIKANGHAR SOMAN SUN CITY BRILA
COLLAGE ROAD KALYAN WEST THANE

THANE, MAHARASHTRA-421 301.

WHEREAS, OA/778/2023 was listed before Hon'ble Presiding Officer/

Registrar on 17/04/2022.

WHEREAS this Hon'ble Tribunal is pleased to issue summons/notice

on the said Application under section 19(4) of the Act, (OA) filed

against you for recovery of debts of Rs. 339568.73/- (application along

with copies of documents etc. annexed).

In accordance with sub-section (4) of section 19 of the Act, you, the

defendants are directed as under :-

(i) to show cause within thirty days of the service of summons as to

why relief prayed for should not be granted;

(il) to disclose particulars of properties or assets other than properties

and assets specified by the applicant under serial number 3 A of the

original application;

(iil) you are restrained from dealing with or disposing of secured assets

or such other assets and properties disclosed under serial number 3A

of the original application, pending hearing and disposal of the
for of

(iv) you shall not transfer by way of sale, lease or otherwise, except in
the ordinary course of his business any of the assets over which
security interest is created and/or other assets and properties
specified or disclosed under serial number 3A of the original
application without the prior approval of the Tribunal;

(v) you shall be liable to account for the sale proceeds realised by sale
of secured assets or other assets and properties in the ordinary
course of business and deposit such sale proceeds in the account
maintained with the bank or financial institutions holding security
interest over such assets.

You are also directed to file the written statement with a copy thereof
furnished to the applicant and to appear before Registrar on
22/03/2024 at 10:30 A.M. failing which the application shall be heard
and decided in your absence.

Given under my hand and the seal of this Tribunal on this date :

19/01/2024.
® .

Note : Strike out whichever is not applicable.
Signature of the Officer Authorised to issue summons

FORM G : INVITATION FOR EXPRESSION OF INTEREST FOR CREATOZ BUILDERS
PRIVATE LIMITED OPERATING AS BUILDER AT PUNE, MAHARASHTRA.
(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS
of the corporate debtor|CREATOR BUILDERS PRIVATE LIMITED
PAN - AACCC7278D1Z

CIN :U54200MH2005PTC157510

Shop No.3, Prathmesh CHS Ltd., Building
0.16-A, New MHADA Colony, Mahakali
Caves Road, Andheri East, Mumbai - 400|
093 MH BHARAT.

1.|Name
along with PAN / CIN /LLP No.

Ind

Address of the registered office

3.|URL of website
Details of place where majority|
of fixed assets are located.
Installed capacity of Main
Products / Services
Quantity and value of main
products / services sold in last
[ financial year

7.|Number of Employees / workmen

Jade Residency, 709, Nagar Road,|
Wagholi, Pune - 413004 MH BHARAT

Out of Total 1101 Fats, 84 Flats are Unsold:
and Occupancy Certificate has been received.
No information is been obtained in this
respect.

There are no details received from the|
erstwhile promoters. As per information
from other source there are Zero no. of|
workmen and Zero no. of employees.
Last two years financials available is

FY 2016-17 and FY 2017-18 as per
Public Domain.

8.| Further  details
available  financial
(with  schedules) of two years,
lists of creditors, relevant
dates for subsequent events of
the process _are available at:
for resolution
applicants  under section 25(2)|
h) of the Code is available at:
.| Last date for receipt of
|__|expression of interest
.[Date of issue of provisional

list of prospective resolution
applicants
12.|Last date for submission of]

obiections to provisional list
13.Date of issue of final list of

prospective resolution applicants
14.|Date of issue of information(17-03-2024

memorandum, evaluation matrix

and request for resolution plans to

prospective resolution applicants
15.|Last date for submission of[17-04-2024

resolution plans
16.| Process email ID to submit EOI_|IP.CreatozBuilders@gmail.com
 Note:- Il requests are received irom Polential Resolution Applicant for extension of
time line for Expression of Interest, then COC may lake a review aboul same.
S

including _last

Please refer ~detailed _invitation for
expression of interest (DEOI) available
with IRP / RP.

04-03-2024

07-03-2024

12-03-2024

17-03-2024

dutt Pandhrinath Marathe
ure of the Interim Resolution Professional In the Malters of Creatoz Builders Privale

'| Registration Number 1BBIAPA-001/1P-P00350/2017-18/10651 AFA s electve Il 26-01-2024
| Emll d rogstred wi IBBL: charuduli@yahoo.co.n -

|/ Address of the Iterim Resolution Professional regisered with 1BBI:
Gomed, 915, Khare Town, Dhzrampeth, Nagpur — 440010

i il id: ip. il il.com
Process Specific Correspondence Address : FinVin Turnaround and Resinucluring Pv. L1d., 602,
Sunleck Cresl, Near Airport Road Melro Station, Andheri Kurla Road, Andheri Easl,
Mumbal-400059.
Dato ; February 15, 2024, Place : Nagpur

4




